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who table the questions are not pres-
ent here. And if 1 encourage other
hon. Members to take up those ques-
tions. no hon. Members who tables-
the questions will be here in his seat.
I am not going to allow this indulg-
ence.

SHORT NOTICE QUESTIONS
AND ANSWERS
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Shri Feroze Gandhi: Was sanction
accorded in general terms for the issue
of an ordinance regarding the imposi-
tion of sales tax. or were all the com-
modities on which the tax was sought
to be levied brought to the notice of
the Finance Minister?

Shri C. D. Deshmukh : The law re-
quires that sanction should be given
in relation to specific items.

Shri Feroze Gandhi: Is it a fact
that the Government of India has been
giving support to the prices of food-
grains, including wheat, rice and
coarse grains?

Shri C. D. Deshmukh : Yes, Sir.
Mr. Speaker: How does it arise?

Dr. Ram Subhag Singh: In reply
to the original question the Finance
Minister said, “Yes, Sir”. May I know
whether the Government of India has
made known to all the States in the
country that such ordinance may be
issued there if the State Governments
like?

Shri C. D. Deshmukh: We have
not circularised the State Govern-
ments. Tt is for the State Govern-
ments who wish to impose taxes on

12 APRIL 1956

Oral Answers 2182

these essential goods, to.approach ‘the
Central Government for the Presi-
dent’s assent.

Shri A, M. Thomas: Apart from
the recommendation of the State Gov-
ernment. has the Central Government
exercised its own independent judg-
ment over the question and, if so, what
has been the result of it?

Shri C. D. Desbhmukh : Yes., Sir.
that judgment has been exercised
generally in accordance with the re-
commendations made in this behalf by
the Taxation Enquiry Commission.
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Shri C. D. Pande : May I know if
the U. P. Government when they ask-
ed for permission to promulgate the
ordinance also mentioned about the
nature of the taxation and the inci-
dence of the taxation, how far it will
fall on the people—the nature and
quantity?

Shri C. D. Deshmukh : Their pro-
posals, according to my information,
necessarily involved a statement of the
rates. I do not think they made a men-
tion of the possible incidence on the
population.

Shri C. D. Pande: May I also
know, in view of the growing tendency
among the States to increase taxation,
whether there will be a co-ordinated
policy of taxation?

Mr. Speaker: That cannot be dis-
cussed in Question Hour.

Shri C. D. Deshmukh: Sir,
should like to say one thing ir regar
to that, if you will permit me.
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Mr. Speaker: Very well.

Shri C. D. Deshmukh®: And that is
that the recommendations of the Taxa-
tion Enquiry Commission included a
recommendation that the rate”should
not exceed a certain rate on some of
these articles and that the tax should
be a single point tax, (An Hon. Mem-
ber: This is not). So, while the assent
of the President was indicated, we
made the condition that the tax on the
sale of these goods should be at single
point, at the last stage of sale or pur-
chase, and the rate should not exceed
three pies in the rupee as proposed by
the Taxation Enquiry Commission.
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Shrimati Tarkeshwari Sinha: The
hon.- Member, Shri Feroze Gandhi,
asked about the price support policy.
May 1 know how the policy of the
imposition of sales tax on foodgrains?
How did the Central Government give
permission for this in spite of the fact
that they are giving price support to
foodgrains?

Shri C. D, Deshmukh: It is pos-
sible that if the tax was excessive, it
might interfere with the price support
or price limitation measures that may
be contemplated by the Food and Ag-
riculture Ministry. And it is perhaps
unfortunate that no specific consulta-
tion with the Food and Agriculture
Ministry took place on this particular
point.
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Shri Feroze Gandhi: Did you con-
sult the Food and Agriculture Minis-
stry?

Shri C. D. Deshmukh : I said : no.
I said it is unfortunate that it did not
strike the Ministries concerned to con-
sult the Food and Agriculture Minis-
try, because the Cabinet had taken a
general decision on this in favour of
accepting the Taxation Enquiry Com-
mission’s recommendations.

Shri Feroze Gandi: Is it a fact
that the Government of India has
been releasing wheat and rice from the
Central stocks to restrict the rise in
the price of these foodgrains in U. P.?

Shri C. D. Deshmukh: I believe
that is correct, but my friend would
know better.

An Hon. Member: The Minister
of Food and Agriculture is here.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Yes, Sir. We
have been releasing foodgrains, and I
am sure about wheat.

Mr. Speaker: This has been suffi-
ciently answered. I will take up the
next question.

Some Hon. Members: This is im-
portant.

Shri Feroze Gandhi: Even ‘- the
Question Hour is not over.

FiIRE IN HYDRO-ELECTRIC WORKS IN
TRAVANCORE-COCHIN STATE

S. N. Q. No. 11, Shri Punnoose :
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that there
was a fire in the Hydro-Electric Works
at Pallivasal in Travancore-Cochin
State;

(b) if so, whether any investigation
is being made by the State or Cen-
tral Government into the cause of the
fire; and

(c) the extent of the damage?

*This was subsequently corrected by the Minister of Finance ( Shri C. D. Deshmukh ) pide
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